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(ii) the second step is that the directions given on hearing is also disptayed daily

in the Omcial SiteT about the decision taken in the Court; and

(iii) the third step is that the status of the Cause List is also displayed on the

offlcial site mentioning the next date of hearing.

Though number of opportunities were given to the petitioner to appear but the
Petitioner is not serious in pursuing this petition.

As a consequence the petition is liable to be rejected, however, worth to reproduce

a paragraph from the tatest notification dated 29.06.20t7 (F. No. 1/o/2015_cl-v)

GSR 732(E) as under :-

" Providd fufther that any pafty or pafties to the petitions sha , after the 19
day of luly, 201 Z be eligible to frle fresh applications under sections 7 or g or g of
the Code, as the case may be, in accordance with the provisions of the Code.,,

7. Hence for want of prosecution, the matter is dismissed. Consigned to Records.
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B ra Pantula Mohan
Member (Judiciat)
Dated: 10.08.2017

M.K, Shrawat
Member (Judiciat)
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